FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
RITZY CHEMICALS PRIVATE LIMITED
OPERATING IN BUSINESS OF TRADING ACTIVITY OF CHEMICALS
AT NEW DELHL

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with Ritzy Chemicals Private Limited
PAN & CIN/ LLP No. CIN: U74999DL2007PTC161977
PAN: AADCR5994C
2. | Address of the registered office DT]J 132, First Floor, DLF Tower-B,
Jasola, New Delhi-110025
3. | URL of website No Website
4. | Details of place where majority of fixed Jasola, New Delhi-110025.
assets are located
5. | Installed capacity of main products/ Nil
services
6. | Quantity and value of main products/ Nil
services sold in last financial year*
7.| Number of employees/ workmen* Nil
8. | Further details including last available This information shall be made available by

financial statements (with schedules) of two | RP, on request through email at:
years, lists of creditors are available at URL: | ritzycirp@gmail.com and CC to
cs.rajeevlochan@gmail.com

9. | Eligibility for resolution applicants under This information shall be made available by
section 25(2)(h) of the Code is available at RP, on request through email at:
URL: ritzycirp@gmail.com and CC  to

cs.rajeevlochan@gmail.com

10| Last date for receipt of expression of interest 20.12.2025

11| Date of issue of provisional list of 30.12.2025
prospective resolution applicants

12| Last date for submission of objections to 04.01.2026
provisional list

13| Date of issue of final list of prospective 14.01.2026
resolution applicants

14| Date of issue of information memorandum, 19.01.2026

evaluation matrix and request for resolution
plans to prospective resolution applicants

15| Last date for submission of resolution plans 18.02.2026
16| Process email id to submit Expression of ritzycirp@gmail.com
Interest
Sd/-
RAJEEV LOCHAN

IBBI Reg No. IBBI /IPA-002 /IP-N00606 / 2018-19 / 11885
Resolution Professional of Ritzy Chemicals Private Limited
Address: 243, 1st Floor, AGCR Enclave, New Delhi-110092
AFA Valid up to 31.12.2026

Email: ritzycirp@gmail.com

Date: 05.12.2025
Place: New Delhi
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Utilisation of Net Proceeds Note: All capitalized terms used and not defined hergin shall have the respective meanings assigned to tham in the Prospectus dated December 02, 2025
The Nat Proceeds are proposed to be utilised in tha mannar set out in the following tabla: {"Prospectus”) filed with Registrar of Companies, Delhi,
(% in Lakhs) INVESTORS, PLEASE NOTE
S e R “.rm';;[zﬁmr e Estimatod Amount | % of Gross Proseads | % of Net Procoeds | o oo Would 250 be hosted o the websits of the Registra 10 the issus, MAASHITLA SECURITIES PRIVATE LIMITED at
J el ’FREE sﬂane cuprn BT gis e P p g 1,201.02 41.05 47 .91 www.maashitia.com AH future correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/ Sole applicants,
B p L ' : serial number of the Bid cum Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at
2. | Repayment/ prepayment of cerfain borrowings availed by our Company and 1.000.00 31.80 37.11 the address of the Registrar give below:
L : £:899.58 .56 100.00 ,_’ 451, Krishna Apra Business Square, Netaji Subhash Place, Pitampura, Delhi-110034, India | Tel: 011-47581432
Proposed Schedule of Implementation and Deployment of The Net Proceeds i E-mail; investoripo@maashitia.com | Investors Grievance e-mail: investoripo@maashitia.com | Website: www.maashitla.com
The Net Proceeds of the Issue are currentty expected to be deployed In accordance with the schedule as stated below: — el Contact Person: Mr. Mukul Agrawal | SEBI Registration Mo.: INROODD04370
% in Lakhs
F |
Sr, No. Object Amount to be financed from Net Proceeds Estimated Ulilization of Net Proceeds in F Y. 2025-26 ur[I:"I;I E:k:ﬂ?ﬁﬁ:grflunﬁiﬂlﬂuﬁrus
1 General corporate purposes 403.54 40354 ad/-
4. Under the head "Restated Financial Statements” on page 203, No. of shares for Authorised Capital figure to be read as 1,00,00,000 for June 30, 2025 in _ Mr. Manoj Kumar Singh
AnTiesire 5. ! : : : Date: Decamber 04, 2025 Designation: Chairman & Managing Director
5. The lollowing ks 1o be read with other disclosure in page 220 of RFS: Place: Delhi DIN: 00036674
& I Linis) THE LEVEL OF SUBSCRIPTION SHOULD WOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE
Particulars Period ended 30 June, 2025 Fiscal 2025 I Fiscal 2024 Fiscal 2023 BUSINESS PROSPECTS OF PURPLE WAVE INFOCOM LIMITED.
C.LF Value of Imports 52,02 62 40 706,69 278.18 o e T = e o T
= T - = = : urple Wave Infocom Limited is proposing, subject to market conditions, public issue of fis equity shares and has file rospectus with the Registrar o
% g”dﬂr ”E‘; h;?"j Ff”aﬁg’ ’”ﬁemef’;m“ ik naﬁfﬂ,ﬂnte ”%.2 ””ﬁ EE[‘;}‘S ‘:'IEEE’E’*}]“,EE‘“ Borrowings shall be added as “Car loan for Fartuner from gompanigs, Delni. The Prospectus is availabla on the website of SEBI at www.sebi.gov.in, the website of the Book Running Lead Manager at www.sheapl,com
AU (AT 5 SUTHTR )Y DUV QUVGINGD o a0 SATRAC ST ofl0 SAnOip it ) ) . website of the BSE at www.bseindia.com and websita of Issuer Company at www.purplewave.in Investors should note that investment in Equity Sharas involves
7. Under the head “Jssue Struclure” on page no. 282, under basis of allotment for QIB category, “Froportionale as follows {excluding the Anchar investor 3 high degree of risk. For details, investors shall refer to and rely on the Prospectus including the section titled “Aisk Factors” beginning on page 30 of the
paortion)” shall be read as "Proportionate as follows”. Prospectus, which has been filed with ROC. The Equity Shares have not been and will not be registered under the U3 Securities Act (the "Securities Act™) or any
8. Following f1gures_whe:e-.rer mentioned in the Prospectus for the penod ended June 30, 2025 (s 10 be read_as: Resarve and surplus as_#_ 1,412.68 Ia_.'-ms, Met  state securities [aw in United States and may not be Issued or sold within the United States or to, or for the account or benefit of, *LLS. persons” (as defined in
Worth as ¥ 2,087.68 lakhs, Deferred Tax as Rs. (1.61 lakhs), PAT as ¥ 357.71 lakhs, Short Term Provision as ¥ 146.41 lakhs, Provision for Taxation (net)  the Reguiation S under the Securities Act), except pursuant to an exemption from, or in & transaction not subject to the registration requiremants of the Securities
as ¥ 141.66 lakhs, Remuneration to Directors as ¥ 24.42 fakhs and Salary and wages as ¥ 142 .96 lakhs. Act of 1933, Al
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We wish to infarm car esteemed customers, intermedianas and publc at large that aur
branch situated at 4th Floor, Bed Fort Capital Parswnath Towers, Bhai Veer Singh Marg,
Gofe Market, Mew Dethi - 110007 shall be closed wwithin 2 to 3 months. You are requested io
La%e note of the sams and visit o our noarest office situated at 3rd Floar, Veera Tower,
Abowe FCECI Bank, §-26, 27, 28, Green Park Extn, Market, Mew Defi, District South Dethi,
Fin code - 110016, New Delhi or visit our website woanwiigicilormbard.com fos the nearest

office or downlead (L fake cane app to evail services available for vour policy including
renawals and clasm refated assistanca.

For ICICI Lombard Gomeral Irsurance Company lid

- 11.|-|l'
L

AE the concemed we rsquesied o tike note of he sems Buithorized Sigratory

(rcicr€iombard

PUBLIC NOTICE

MNOTICE |s nereby mven tat he elow mentinnad Autharsed Person g no anoer 38iisted as Authansed
Person of Kotk Securilies Limild.

Autharised |  Trade Exchange Regisiraion Address of Authorised
Person HName| MHWame |Numbers of Aiudhorisad Person Fersan
Fiot Mo 70 And 703 Jrd Flioar Front Side
Amit Arpt | Al Aspd MEE - APT2 51566621 Bliock A Jain Road Bhagwali Gandan Exin
Uiitaen Masar Daki 110058

Flease note thal above menlion Authonsed Persan (AP1IS no lrger as500a%ed wilh us, Any pesson
hencedarth tealing with soeve mertion AP shauld da o, &1 thesr own rish. Botsk Securities L, shall not
b liaba far sy Such dealing, In case of any quinies Tor the Iransactions bl dale, Fyveshons ar raguastd
toy infioren Kotal Secunties Lid, within 45 days from $he date of his notification, faikng which il shiall be
I.'.-EIHFIEI:'"'aIthrE ekl noguanas against the abaye mentionad &P
@[mt - Bolek Securities Limited. Ragistered Officec 27 BEC, G 27, G Block, Bandra Kurla
. Complex, Bandra (E), Mumbai 400051, C&; US98SMH1804PLE 134051, Talaphone
27 -'ISJEJII"'D] Faag Mo +32 BRIE2AS0 Wehshe v Batas oom | s ko likemog ilees (om
E:r;esntrr:lm:s Address: Infirsty IT Park Bldg. Mo 21, Opp. Fim C&y Road, A K'Vaidya Marng, Malad
iEast), Mumbai 400057, Tefephone No: 42856025, SEB Regafration o IKZ000200127F (Mambear of
NSE, BSE, MSE, MCX & NCDEX), AMFI ARN 0164, PMS INPOOCOON25E, and Research Analysi
IMHO0000088E. NSDLICDSL: M-IN-DP-§28-2021. Compliance Oficar Dedails: Mr. Hiran Theikar Call;
(22 -4 285 B4R, or Emal: ks comgianceEiatzk com

FUBLIC NOTICE

HOTICE is I'Prall:a,rglmr 1 1hal the Balow mentianed Authorised Parson s no longer affikated as Authorisad
Parsonof Kotak Securses Limdad

Authorised | Trade Exchange Regisiration
Parson Nama| Mame | Bumbsers of Authorised Person
Vikash | Wikash MSE - APIZ9155861

Gupla Guptz MO - 171048

Please nole Mat sbove mention Authorsed Person (AP 5 no longer assockated with us. Any person
henceloeth dealing with abowe meniiom AP should doso, ol lheir oam fsk. Kotak Secunties LiE shal nol
be Fable for any such dasling. In case af any guerias for the fransactions il deta, Investors ane requestad
o mloem Kotak Securiles Lo wain 15 daws Tnam 15 dabe of s nolddalion, Geling which f shal be
deamed that {hene exists noqueries aganstthe abowa mendioned AP
mtal[' Kndak Securfics Limitsd, Registered Office: 27 BKC, G 27, G Bleck, Bardra Kurla
LS Comples, Bancez (E], Muembal 200051, CIN; LHGSA00MH 1894 8L C1 34051, Telephone
Mo +22 41260000, Fae Moo +22 67132430, Wabsite: wwa holak.com ! v kotaksecusities.com
Comespondencs Addnixss Infinily IT Park, Bidg. Mo 21, Qpp. Fim Cily Road, & K Veedya Marg. Malad
[East), Mumbas 400097 Telephone No: 42856825 SEB| Registration Mec INZ0GI200713T (Member of
MEE, BSE. MSE, MCX & MCDEX), AMF &4RM G184, PMS INPOOO0OIZ5E, and Rasaarch Anafyst
INHCO00005E6. NSDLICDEL: INHN-DR-E25-7021, Complance Ofcer Detals: Mr, Hiren Thakkar Cal

Address of Authorised
Parsan
Samswal Viar Chaklampur H No 844 2nd Floor
Vaer Savarkar Block Gunagram Dalhi 1220032

032 - 4285 A4 84, or Email; ks.complianceiiikoéak, com,

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR RITZY

CHEMICALS PRIVATE LIMITED OPERATING IN BUSINESS OF
TRADING ACTIVITY OF CHEMICALS AT NEW DELHI.

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL| RELEVANT PARTICULARS

(n) JAMNA AUTO INDUSTRIES LIMITED
== CIN: L35911HR1965PLC004485

Regd. Office: Jai Springs Road, Industrial Area, Yamuna Nagar - 135001, Haryana
Tel. 0129-4006885; Website: www.jaispring.com.
Email Id: investor.relations@jaispring.com
Opening of Special Window for Re-Lodgement of
Transfer Request of Physical Shares
Notice is hereby given that in terms of SEBI Circular No. SEBIHOMIRSD/MIRSD-
PODIPICIRI2025/97 dated July 2, 2025, a special window of six (6) months from July 7,
2025 till January 6, 2026 has been introduced for re-lodgment of transfer deeds of physical
shares which were earlier lodged to the Company/RTA before April 1, 2019 and whose
requests were rejected, returned or not attended due to deficiencies. Eligible investors may
re-lodge such transfer deeds with the Company's Registrar and Share Transfer Agent
("RTA") along with requisite documents on or before January 6, 2026. Investors are hereby
informed that pursuant to the said Circular, the securities re-lodged for transfer shall only be
issued in demat form after following due process for transfer-cum-demat.

The investors may also approach the RTA for any clarification on this subject. Following are
the details of the Company's Registrar and Transfer Agent; Skyline Financial Services Pvt.
Ltd., D-153 A, 1% Floor, Okhla Industrial Area, Phase-I, New Delhi-110020, Ph:011-

40450193-197, Email: grievances@ skylinerta.com; parveen@skylinerta.com.
Yours faithfully
For JamnaAuto Industries Ltd.
Sd/-
Praveen Lakhera
Company Secretary & Head Legal

Place: Faridabad
Date: December 04,2025
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CAN FIN HOMES LTD.

DP-11, Ist Floor, Local, Shopping Complex, Above Canara Bank,

Pitampura, Delhi-110 034 Ph.: 011-41761717
Mob.: 7625079150 Email: pitampura@canfinhomes.com

1. |Name of the corporate debtor along with | Ritzy Chemicals Private Limited
PAN & CIN/ LLP No. CIN: U74999DL2007PTC161977
PAN: AADCR5994C

2. |Address of the registered office DTJ 132, First Floor, DLF Tower-B, Jasola,

New Delhi-110025

3. |URL of website No Website

4. | Details of place where majority of fixed assets| Jasola, New Delhi-110025.
are located

falae s/ g S5 M 39 w15
el qTE WIS 20 /2019
FEe— U AR AR w B e
(Summaons for filing Reply & appuaranca by publication)

(amew 5 from oo & afea werEE gD
i% aifw werrs, v Forfim wen, ot @ ey s (oeieltem oos
aiame e yraefFar) vee 1970 @ iﬂ;-ﬂ fAfta 8, Fwwa wem=
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5. |Installed capacity of main products/services | Nil

6. |Quantity and value of main products/ Nil
services sold in last financial year
7. [Number of employees/ workmen Nil

8. |Further details including last available financiall This information shall be made available by

statements (with schedules) of two years, lists RtP, on requestl through gmglé att
of creditors are available at URL: ritzycirp@gmail.com “an i

csrajeevlochan@gmail.com
9. |Eligibility for resolution applicants under| This information shall be made available by
section 25(2)(h) of the Code is available at|RP, on request through email at:
URL: ritzycirp@gmail.com and CC to
csrajeevlochan@gmail.com

oAt 10.{Last date for receipt of expression of interest |20.12.2025
VS 11.|Date of issue of provisional list of prospective| 30.12.2025
_ resolution applicants
1) sl s et g A e S, Fravl s SR 106, ST A A 12/Last date for submission of objections to| 04.01.2026
2070, Tl 4T 2 SEollH 1T BT WET g ulard) provisional list
E:| .l_r,ﬁ 'I'ﬂ‘"'.l.'.l.T.': ﬁ";— [l Ea’ .g;ﬁ Wﬁﬂ:{ ﬁ'ﬂ'[qﬁ WERTA A9 183, SEA TR 13. Date of issue of final list of prospective 14.01.2026
2 resolution applicants
BT HET AT e 14Date of issue of information memorandum,|19.01.2026
} - " evaluation matrix and request for resolution
e g # ¥ 1,00,933,/— 9y & ary aperelf g grw favn o & plans to prospective resolution applicants
Pt P o & P FTIA I | O R L 2B — :
ATERT RIS [T WA 6 S @ R G SRl G e | (el oot date for submission of resolution plans | 18.02.2026

AR wg e/ fatem sam (WS) =imrer | =fsera w9 8 W ST afiea
vt arrn Bl =R ® ram o e o e Sadtt 5 sl O e
STferaa,/ arferge A ol Hiu=1 & ol =grarery | auited 8|

ST e 5 (496 12012026 1 A 10:30 F9 J9EE g staEe 2
SR T A fATE s st 6wt s R e

16./Process email id to submit Expression offritzycirp@gmail.com
Interest

Sd/-

Rajeev Lochan

IBBI Reg No. IBBI / IPA-002 / IP-N00606 / 2018-19 / 11885
Resolution Professional of Ritzy Chemicals Private Limited
Address: 243, Ist Floor, AGCR Enclave,New Delhi-110092
AFA Valid up to 31.12.2026, Email: ritzycirp@gmail.com

Date: 05-12-2025

b I_MM'I'M‘I'»‘ln CAPITAL LIMITED

ch Dffice: Office 902 - 906, Quantum Tower, Chinchaoli,
Govindji Shroff Marg, Malad West, Mumbai - 400064

DEMAND NOTICE
Under Saction 13 (2 of he Securtsation and Raconsinuction of Financial Asssts and Erdorcamsant of
Secunty Interast Acl, 2002 ("4c1") read wilh Rula 3 of the Securnity Inberest (Enforcamant) Rules, 2002
["Fules")
Ta,
1, M5 GUPTATIMBER TRADERS THROUGH PROPRIETOR Mr Ajay Kumar
il Moo 114-4, Block A, Shiv Vinar, Vikas teagar, Maban Garden, Uttam Hagar, Dalhi-110054
2. AJAY MUMAR. Pt ko 194-4, Black A, Shiy Vihar, Vikas Magarn, Mohan Garden, Uttam Magar,
Diefhi= 110059
3, INDU DEVT Wi AJAY KUMAR, Plat Mo, 1744, Block A, Shi \ihar, Kemlash Public Schood, Vikas
Magar, Mahan Garden, Uilam Magar, Deki-110053
4, AJEET KUMAR GUPTAS/0AJAY KUMAR
Fiod Moo 114-A, Block A, ShivVihar, Vikas Nagar, Mohan Garden, Uttam Magar, Dalhi-110059

Dear SirlMadam,

B sum of Bs 61 46, 626/- (Rupess Sixty cna lakh forty six thowsand six hundred twanty six only)
ason 13102025 s due o the Tata Capital Lid. (héreinatter referred as "TCL" ) widhe Loan Acoount
No, TCFLADISE000011625654 & TCFLAD359000011516605 Loan Agreement dated 26.00.2022 &
18.07. 2022 alongeith irderast und er the Home Equity (LAP) lcan granted b wau by TCL, Despite of our
repeated requests, you have not paid any emount towsnds the amaunt owtstarding in your account
which bas b2en classifiad as N-P A Account on 01-10-202% Az par BB guidesings pursuant bo your
defaill In repaying TELS dues. Mysell, aegndsing thi powers of he Authorized Oficer of [he Tala
Caphal Lid, m pursuance o the provigions af the Securitisation and Reconstruchion of Financial Assets
and Enforcement of Recuriy inereat Act 2008 had issued 8 Demand Motlca dated 30,10, 2025 undar
Saction 13 (2] of the aforamentionad Acl caling wpon you bo dscharge the said debt amaunting
R=.61,46 626 with Tufura interasts and costs within B0 daws al the nolice, Tailing which the TCL shall
ecrces afl of any of the nghts detailed whder Section 134) of the Acl induding enfoacementd of the
sapuny intenest creghed by you In favour of the TCL aver he praperty described bakow
SCHEDULE - A

PLOT NO.114-A, AREA MEASURING T5 50 YARDS, DUT OF KHASRA NO.BM3, SITUATED IN
THE AREA OF VILLAGE HASTSAL, COLONY KMNOWW AS SHIV VIHAR, ELOCK A, ViHAS
HAGAR, UTTAM NAGAR, DELHI-110059 MORE DESCRIBED IN GIFT DEED DATED 0201 . 2020 1N
FAVOLUR OF MRS INDU DEVL

Wilh & wew Iz ensurs aficatous sanice ol fhe Demand Metice dabed 30.10.2025, wa ars herety
13|'|'E$I|"|!; semvice of the sand Molios vide e presenl publicalion, You ang hl"':l‘!!"i!f called upon undar
Sechon 132} of the abowe Aot o dischergs the shove-mantoned lability within B0 days of is noica
failing which 1ha TCL will ba sxecrising alhar any of tha nghis undar Section 13(4) of tha abava 88 You
ara alse put B achice thal &5 per lermis of Saclon 13011 ol the above Act, you shall rol transfar by sale

TATA

CIN:L85110KA198PLC008699

DEMAND NOTICE
Under Section 13 (2) of “The Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (No. 54 of 2002)"

1. Smt. Babita (Applicant) W/o Ravinder Kumar House no-C-5/131/2 Street no-5
Meet Nagar Shahdara Dayalpur Delhi-110094 Mobile No-9891767586
2. Smt. OM VATI (Co-Applicant) D/o Jagveer Singh House no-D-189 Gali no-5
Ganga Vihar Gokal Puri Delhi-110094 Mobile No-7289811097
3. Shri. Devender Tomar (Gurantor), S/o Choudhary Pheru Singh, House no-D-565
Galino-10, Ashok Nagar Mandoli East Delhi-110093, Mobile No-8929959056
No. 1 -3 amongst you have availed a housing loan from our branch against the security of
mortgage of the following asset belonging to No.1. An amount of Rs.18,11,504.70 is due
from you, to Can Fin Homes Ltd. as on 03.12.2025 together with future interest at the
contracted rate.
DETAILS OF THE MORTGAGED ASSET
Property Bearing on first floor C-2/300 Yamuna Vihar Delhi-110053
The boundaries of the property are as per Valuation/Sale Deed:
North: Road East : Plotno-299
South: Service Lane West:Plot no-301
Registered demand notice was sent to Nos. 1 - 3 amongst you under Section 13(2) of the
SARFAESI Act, 2002, but the same was returned unserved. The undersigned has,
therefore, caused these Notices to be pasted on the premises of the last known addresses
of the said Borrower/s as per the said Act. Hence this paper publication. As you have failed
to adhere to the terms of the sanction, the account is classified as a Non Performing Asset
on NPA29.11.2025 as per the NHB Guidelines. You are hereby called upon to pay the above
said amount with contracted rate of interest thereon from 03.12.2025 DEMAND NOTICE
within 60 days from the date of this notice, failing which the undersigned will be constrained
to Initiate action under SARFAESI Act to enforce the aforesaid security. Further, the
attention of borrowers / guarantors is invited to the provisions of Sub-section (8) of Section
13 of the Act, in respect of time available to them to redeem the secured assets.
Sd/-,
Authorised Officer
Can Fin Homes Ltd.

Date: 03.12.2025
Place: Pitampura

Place: New Delhi

ease oF clheswess he atoresad secured assams

2% 031228 e A
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ARM Branch (DP- 6290)
Plot No-2, Ground Floor, Namaste Chowk,
| B ot synsscate| Near Hotel Deventure, Karnal, Haryana 132001.

POSSESSION NOTICE [SECTION 13(4)] (For iImmovable property)

Whereas The undersigned being the Authorised Officer of the Canara Bank under Securitisation
And Reconstruction of Financial Assets and Enforcement of Securty Interest Act, 2002 (Act 54 of
2002) (hereinafter referred to as "the Act’) and in exercise of powers conferred under Section 13
(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand
Notice dated 20.01.2023 calling upon the borrower/guarantor/mortgagor 1. Mis Shiv Bhatta
Company 2. Sh. Sunil Kumar Bindal 3. Smt. Sunita Chauhan in the account of M/s Shiv
Bhatta Company to repay the amount mentioned in the notice, being of Rs. 70,23,585.29
(Rupees Seventy Lakhs Twenty-Three Thousand Flve Hundred Eighty Five and Twenty
Nine Paisa Only) with interest chargeable and pendente lite, incidental expenses, cost, charges
etc. within 60 days from the date of receipt of the said notice.
The borrower/guarantorsimartgagor having falled to repay the amount, notice is hereby given to the
bormower/guarantors/mortgagor and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under section 13 (4) of the
saidAct, read with Rule 8 & 9 of the said Rule on this ﬂﬁ‘“day of December, 2025.
The borrower/guarantors/mortgagor in particular and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge of
Canara Bank for an amount of Rs. 70,23,585.29 (Rupees Seventy Lakhs Twenty-Three
Thousand Flve Hundred Eighty Five and Twenty Nine Paisa Only) with interest chargeable
and pendente lite, incidental expenses, cost, charges etc.
The borrower/guarantors/maortgagor attention is invited to the provisions of Section 13 (8) of the
Act, inrespect of time available, to redeem the secured assats.

Description of the Immovable Property
All the part and parcel of property measuring 1694 sq. Yards which is forming part of Rect No.
175, Killa No. 10 (4-12) total measuring 04 Kanal 12 Marlas to the extent of 56/92nd share i.e. 02
Kanal 16 Marla situated at NH-2 bye pass road, Village Aurangabad, Tehsil Hodal, District Palwal,
Haryana-121105. Bounded: On the North by : Tejvir Singh, On the South by : 33 Ft Road, On the
East by : NH-2 Highway, On the West by : Sh. Daler Singh.

delel § Canara Bank-ﬂ

O WTET N

Date: 03.12.2025 Flace: Palwal Authorized Officer, Canara Bank

LEEL ELECTRICALS LIMITED

CiN : L2 20UP12ETPLCOS1016
Regd Office; AED3 & 604, 6th Floor, Tower A, Logix Technova, Sector 132, Maharishi Nagar, Gautam Buddha MNagar,
Moida, Uttar Pradesh, India, 201304
Email: neerajguptai@ieclelectric.com, Website | www.leelelectric.com

NOTICE OF ANNUAL GENERAL MEETING (AGM) AND REMOTE E-VOTING FACILITY INFORMATION

Motice i heraby givan that the Annual General Meelings ( AGMs') of LEEL Electricals Limited ("The Company”), ane scheduled o be held
on #4th of December, 2025, through Video Conferencing ("VC') facility! Other Audio Visual Means {'0AVM') &s foliows

Financial AGM Day & Date Time Mode Cut-off Date E-voting
Year Serial no.
FY 2018-19 | 32nd AGM 10:00 AM. (IST) | VC/OAVM | 23rd Decambar, 2025 From Friday
FY 2019-20 | 33rd AGM 11:00 AM. {IST) 26th December, 2025,
FY 2020-21 | 34th AGM Monday, 12:00 PM. {IST) 09:30 AM {I5T) fo

| FY 2021-22 | 35th AGM | 25 December, 2025 | 0200 P:M. {IST) Sunday
FY 2022-23 | 36t AGM _ “03:00 PM. (IST) 28th December, 2025
FY 2023-24 | 3Tth AGM 0d:00 PM. {IST) till 05:00PM (IST}
FY 2024-25 | 38th AGM 05:00 P:M. {15T)

o transact the business as setout in the respective Notices, in compliance with the applcable provisions of the Companies Act, 2013 and
tre rules made thersunder, read with MCA | SEBI Circatars without physical presence of mambers al common venus, In compliance with
the circulars; the Nofices of the 32nd, 33rd, 34th, 33th, 36th, 3Tth and 36t AGM and the Annual Repons for thie financial years 2018-19,
2018-20, 2020-21, 2021-22, 2022-23, 2023-24 and 2024-25 have been sent io the shareholders electronically at the e-mail ID registered
by them with the Company! Depository Participants on or before Friday, Movember 28th, 2025, The requerement of sending physical copy
of the nodice bo the mambers has been dispensad with wide relevant Circulars, Further, the e-copy of the Nodica of the AGMs, along with
the Annual Repod, will be available on the wabsite of tha Company at www.leeleleciicals.com and on the website of the BSE Limited at
wiww bseindia.com & the Mational Stock Exchange of India Limited www.neesndia.com and also on the website of e-voling service
provider Le, Cenlral Depository Services Limited ('CDSL) at www.evotingindia.com

The company s providing e-voding facility bo iz members holding shares as on above-mentoned cut-off date, to exercize theirvote atthe
ensuing AGMs. The members may cast their vote by using an electronic voling system from a place other than that the venue of meeting

{e-voting). The company has engaged COSL to provide remote e-voling facity. The details pursuant to the provisions of the Companies
Act, 2013 and rules thereof have been mentionad above for your referance.

The vobing nght of members shall be in proportion to their shares of the paid up equity share capital of the company as on the cut-off date
Any person who becomes the member of the cormpany after dispatch of notice of AGMs and holding shares as on cul-off date may obtain
te login |d and Password Dy sending a request to heipdesk.evolingi@cdslindia.com or admini@skylinera.com. The facility for
appointment of Proxies by Members will not be available since the AGMs are being held through WCIOAWKL. A person who's not a
member, a5 on the cut-off date should treal the Nobice of AGMs for information purpose only

The Members may nole that:{A) Onca the vole on a resolufion s casi by the member, the member shall not be altiowed to change if
subsequently;{B) The facility of remote e-vwotmg shall not be available beyond the tme as mentioned abowe; () The facilify for e-vofing on
COSL platiorm shall also be avadable al the e-AGMs; (0} The members who have exercised their vole by remate e-voling may also
attend the e-AGMs buf shall not be antitled to cast their vole again; (E) A person whose name is recordad in the registar of mambers orin
the register of beneficial owners maintained by the depositories as on Cut-off Dates shall be entidled to avail the facdity of remote e-vobing
aswell as e-voling et the e-AGMs;[F A person whos not a member a5'0n the Cud-off date should treat thes Noice forinfoemalion purpose
only”

C5 Ankash Goel (AS7213), the Propnetor of G Aakash & Associates. a PGS firm, has been apponied as the Scrutinizer to scrutinize the
voting and remote e-voling process wn a far and ransparent manner.

Incase of any query or grievance pertaining to e-voling and atiending the: AGMs through VEOAVR, Members may contact Mr. Rakesh
Diabvi, Sr. Manager, (CDEL) Central Depository Senvices (India) Limited, A-Wing, 25 Floor, Marathon Futures, Mafatiak Mill Compoonds
NM Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an email 1o helpdesk evoling@edslindia.com ong all 3t ol free no, 1800
210891, For details relating to remota e-valing, jeining the AGMs through VC and e-Voting at the AGMs, pleasa refer to the Notice of the
AGMs: If you have any queries relating to remote e-voling, please refer-the Freguently Asked Questions ("FACS") and e-voding user
manual for shareholders avagsble atthe Downloads sechon of wanw svadingindia, com

Corporate members infending to appoint their authorized repeesantatives pursuani bo Companies &ct, 2013, 1o altend the e-AGks
throwgh VG CAWM or to vobe through remote e-valing [ e-Yoting during e-AGMs, are requested to send & ceriified frue copy of the board

resotution to the Scrutinizer by e-mail at ¢5.goelaakashidamal.com with a copy marked to COSL at helpdesk, evoting@cdsingia.com
and the Company al infoileelsfectric com

The results shall be declared as perregulation 44 of SEB! [LODRE) Regulation 2015 read with the applicable provision of the Companies
Act, 2013 from the conclusion of the meeting by posting the same on the website of the Company waw.lselelactic corm, COSL website
www.evotingindia.com and aiso stock exchange i.¢. BSE Limited at www.Dseindia.com & National Stock Exchange of india Limited at
wW.nsaindia.com.

For and on behalf of the Board of Directors

LEEL ELECTRICALS LIMITED

Sdi-

NEERAJ GUPTA

Date : December 04, 2025 Managing Director
Place * Malda, Uitar Pradezh DiN: 07176003

Place: Delhi Date: 051225

Tata Capital Lid. Sdi-

POSSESSI NOTICE FOR
indiaShelter INDIA SHELTER FINANCE CORPORATION LTD.

= Home Loans Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram,
Haryana-122002,

Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The
Securitisation And Reconstruction Of Financial Assests And Enforcement (Security) Interest Act, 2002 And In Exercise Of Power
Conferred Under Section 13(12) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued A Demand Notice On
The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The
Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property And
The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In General
That The Undersigned Has Taken Possession Of The Property/les Described Herein Below In Exercise Of The Powers Conferred On
Him/Her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned Against Each
Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal With The Property/les And Any
Dealing With The Property/les Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An Amount Mentioned As
Below And Interest Thereon, Costs, Etc.

Name of the Borrower/Guarantor Description Of The Charged/mortgaged
(Owner Of The Property) & Property (All The Part & Parcel Of The Amount Due As On

Loan Account Number Property Consisting Of) Date Of Demand Notice

Dt.of Demand Notice, Date Of

Possession

MR./ MRS. SAJJAN KANWAR & |All Piece And Parcel Of The Property Situated At|Demand Notice14.07.2025 02-DEC-2025
MR./ MRS RAJENDRA SINGH Patta No-02 Book No-77 Ward No 02, Rani Sati|Rs.10,38,843/- (Rupees

CHOHAN & MR./MRS.SANGRAM|Mandir Ke Pass Dhudhwa Khara Churu|Ten Lakh Thirty Eight Thousand Eight
SINGH CHOUHAN Rajasthan Admeasuring Area About - 300 Sq. I{Iéjradrgngo_rrty Thgeevo\lnlﬁl)l Due AsFOn
AT :-Patta No-02Book No-77 Ward | Yrds. Boundary: -east-dev Karan S/o Madan Lal|10.07.2025 Together With Interest From
No 02, Rani Sat Mandir Ko Pass | west-chhatu Singh S/o Arhun Singh ,north-own|11.07.2025 And Other Charges And Cost
Dhudhwa Khara Churu 331029 |Way & Common Way South-banwari Lal S/o|Till The Date Of The Payment.

Rajasthan 8107582253 Rajkumar,
ACCOUNT NO.: - HL11RNLONS000005069578/AP-10164747) Branch- Churu

1

MR./ MRS. GUDDI DEVI & All Piece And Parcel Of Plot no 115,dhanvantari! Demand Notice12-06-2025|o3 DEC 2025
MR./ MRS DEEPAK JOSHI nagar, gram karmisar, bikaner Rajasthan 334001 | RS. 865273/- (Rupees

AT :- E 59 Swaraj Nagar Karmisar|[Admeasuring Area About 1600 sq. Ft|Eight Lakh Sixty Five Thousand Two
334001 Rajasthan Also at- plot |BOUNDARY:-East-road,West- plot no 94,North-|Hundred Seventy Three Only) As On 10
no 115, dhanvantari nagar, plotno 114,South-road, Jun 2025 Together With Interest From

; ; ; 4 11-jun-2025 And Other Charges And
karmisar,bikaner rajasthan 334001 :
334001 Rajasthan Cost Till The Date Of The Payment

ACCOUNT NO.: - HL33AHLONS000005056198/AP-10131575) Branch- Bikaner

Place: Rajasthan Date: 05.12.2025 For India Shelter Finance Corporation Ltd (Authorized Officer)

OMLINE E — AUCTION |

J..’:l Hntak Mahindra Eanll Ltmlted

SALE NOTICE FUR SALE OF IMMOVABLE F"-RUPEHTI.EE

E-auctan Sake Mobee Far Sale OF Immovable Aszals Under The Securiisalion nd Seconstrecion Of
Fiarcial Ansets And Enfomemen! OF Secunty Inerest del, 2002 Under Ride 8(5) Read Wilh Prosiso To
Rula 841] Of The Sacurity frlereat (snfarcameant) Fiude, 2002, Subssquant To The Azsignmeant OFf Debt In
Favour Of Kotak Mahindra Bank Limited By © Smifg India Bame Finence Company Limeted {hesenaftar
Refermad ToAs "SMFG”) The Authorisad Cfcer OF Kalek Mabindra Bank Limited (hersinafier Rafemad
Ta A5 “The Bank! KmbdSecuered Creditor] Hes Takan Tha Physical Possession Of Selow Dascrbad
Immeevable Property (hereinafter Callad The Secured Aszzal) Mortgapadicharged To The Sacured
Creditor On 27.08. 2025, Motica is Hereby Given To The Boerower (5) And Guarandar (s} In Paricuiar dnd
Ptk In Genaral Thal The Bark Has Decdad To Sale The Securad Asgal Through E-suclion Lindar The
Provigians O The SalasiAck, 2002 On "t s When 157, "as 15 Whal 157, And “whatever Thiee 157 Bases
Far Recowery Of Re.53,07, 1600 (Rupess Filty Three Lakh Seven Thousand One Hundred Sixty
Only) Cuastarding A On 02.12.2025 Akorg With Fulure Applizable interest Till Reabzation, Urder The
Loan Account Mo, 0139211226756, Loan Avaied By Mr. Shalu Nirwan And Mr, Noeraj Kumas
Wirwian As Per Below Detads

Particular Detail

_Date Of Aucéon 1601202

Time Df Auction fEEt'meer 1a 00 Pm Ta 1:00 Pm With Linlimited Extansion OF 5 Minutas
Raserva Price Rs.20,00,000/- HupaEET«arl:r Nirsa Lakh D'll

Earnasi Monay Depasit (EMD)
La=d Dale For Submisswan O

PP

A=, 2 60,000 IH.qua-as Twi Lakh Ningty Thousand Only)
15.01.2028 UP 7O BA0 PM. 15T

Emd Wih Ky
Cascripfion COfThe Secured | Al thad pisce and parnced of property baaring House Mo DD-142-4,
Aggel Grourd Fioor, withoul roed rights, super covered area 96 B2sgmir,

shuabed al Avanlika Comony, Vilage Mehrauli, Razapur & Harsaun
Ghezianad, Tahsil & District Ghaziabad-201010. Property baunded
as: East Plog Mo DD-142 Wesl Other propeny, North: Plat Mo, LO-
1354, South: G0, wide road
K rcran Encumiirancas NIL

Tha Barmowers’ Albantion B Imabad To Tha Peveions OF Sub Saction B OF Section 13, OF The 821, in
Fespect OF The Time Avaiable, To Redesmn The Secumd Assel Borrdwers In Particular And Pubike in
Ganesal May Pleasse Take Nolke That If In Case Auction Schetuied Herein Falls For fry Beason
Whatsoever Then Secared Creditor May Enfarce Securnity Imerest By Way OF Sale Through Friviass
Treaty, In Case OF Ay Clarficatonirequirsment Regarding Assets Under Sale, Bidder May Contac Mr,
Spmesh Sundrival (mob Mo, #913990563402), M. Nakul Gupts (mob Mo +918700867857). Biddear
May .ﬂ.l.f.-u Contact The Bank's lir J'.Iu |:+51-‘='|152119-'.|'51] For El.aﬂﬂcaﬁnna. F-:rEIEtaiEn Terms A

Bank's Wensile | & vﬂww_qgm ﬁrd-crﬂﬂhttpﬁ.fthrﬂ:aauwﬁ.qgmf

PLACE: Ghaziabad, Dalhi, For Eatak Makindra Bank Lid,,
DATE: 05122025 Authorized Officer

FOR ANY QUERY, PLEASE CONTACT Mr. Vinay Rana (+91 7988605030)

ARM Branch (DP- 6290)

dete1 &b Canara Bank <A

I FoTess Syndic
POSSESSION NOTICE [SECTION 13(4)] (For Immovable property)

Whereas The undersigned being the Authorised Officer of the Canara Bank under Securitisation
And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act 54 of
2002) {hereinafter referred o as "the Act”) and in exercise of powers conferred under Section 12
(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand
Notice dated 03.06.2025 calling upon the borrower/guarantorimortgagor in the account of Mis
Mohan Dass Enterprises through its Proprietor Sh. Tejkumar Sharma S/o Sh. Lekhraj
Sharma to repay the amount mentionad in the notice, being Rs. 33,14,656.67/- (Rupees Thirty
Three Lakh Fourteen Thousand Six Hundred Fifty Six and Paisa Sixty Seven Only) with
interest chargeable and pendente lite, incidental expenses, cost, charges etc. within 60 days
from the date of receipt of the said notice.
The borrower/guarantors/mortgagor having failed to repay the amount, notice is hereby given to
the borrower/guarantors/mortgagor and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on him under
section 13 (4) of the said Act, read with Rule 8 & 9 of the said Rule on this 3" day of December 2025.
The borrower/guarantors/mortgagor in particular and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge of
Canara Bank for an amount of Rs. 33,14,656.67/- (Rupees Thirty Three Lakh Fourteen
Thousand Six Hundred Fifty Six and Paisa Sixty Seven Only) with interest chargeable and
pendente lite, incidental expenses, cost, charges elc.
The borrower/guarantors/mortgagor attention is invited to the provisions of Section 13 (8) of the
Act, inrespect oftime available, to redeem the secured assets.

Description of the Immovable Property
Property measuring 100 sq yards comprising of Khasra No. 67//2/1/3, 3/2, 8, 91, 12/1/3, 13
sifuated in Mauza Deeg Tehsil Ballabgarh & Distt. Faridabad Haryana in the name of Sh.
Tejkumar Sharma S/o Sh. Lekhraj Sharma as per sale deed dated 31.08.2016 registered withS R
Ballabgarh bearing document No 6845, Bounded as under:- East;- Property of Manoj, West:-
Praperty of Mahavir. North:- Road, South:-VacantLand, (CERSAI ID—-200050646113)

Plot No-2, Ground Floor, Namaste Chowk,
I Mear Hotel Deventure, Karnal, Haryana 132001.

L R

Date: 03.12.2025 Place: Faridabad Authorized Officer, Canara Bank

ARM Branch (DP-6290)

&'ﬁlﬁl do Canara Bank A Plot No-2, Ground Floor, Namaste Chowk,

I FiTfsiE Bynsicate I MNear Hotel Deventure, Karnal, Haryana 132001.

POSSESSION NOTICE [SECTION 13(4)] (For Immovable property)

Whereas The undersigned being the Authorised Officer of the Canara Bank under Securitisation
And Reconstruction of Financial Assets and Enforcement of Security Interast Act, 2002 (Act 54 of
2002) (hereinafter referred to as “the Act”) and in exercise of powers conferred under Seclion 13
(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand
Notice dated 12.01.2015 calling upon the borrower/guaranter/mortgagor in the account of M/is
Micronet Infocom through its Proprietor Smt. Komal Madan and Guarantor Smt. Jyoti
Bhatt to repay the amount mentioned in the notice, being Rs. 1,01,33,479.48/- (Rupees One
Crore One Lakh Thirty Three Thousand Four Hundred Seventy Nine and Paisa Forty Eight
Only) with interest chargeable and pendente lite, incidental expenses, cost, charges etc. within
60 days from the date of receipt of the said notice.
The borrower/guarantors/mortgagor having falled to repay the amount, notice is hereby given to
the borrower/guarantors/mortgagor and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on him under
section 13 (4) of the said Acl, read with Rule 8 & 9 ofthe said Rule on this 3™ day of December 2025,
The borrower/guarantors/mortgagor in particular and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge of
Canara Bank for an amountof Rs. 1,01,33,479.48/- (Rupees One Crore One Lakh Thirty Three
Thousand Four Hundred Seventy Nine and Paisa Forty Eight Only) with interest chargeable
and pendente lite, incidental expenses, cost, charges etc,
The korrower/guarantors/mortgagor attention is invited to the provisions of Section 13 (8) of the
Act, inrespect of time available, to redeem the secured assets.

Description of the Immovable Property
All that Part and Parcel of Residential House MCF - 23/4, Gall Opposite Raghunath Mandir,
Mohalla Sayedwara, Old Faridabad, Distt Faridabad owned by Smt. Komal D/o Sh. Subhash
Chand, Bounded as under:- North — Gali & House of Matwal Chand, South - House of Virbhan
Chawla. East-House of LoKesh Budhiraja, West — House of Sant Ram.

Date: 03.12.2025 Place: Faridabad Authorlzed Officer, Canara Bank

FORM NO. [See Regulation 33(2)]

By Regd. A/ D, Dasti failing which by Publication

OFFICE OF THE RECOVERY OFFICER-I/II

DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)

4th Floor, Jeevan Tara Building, Parllament Street, New Delhi-110001

NOTICE FOR SETTLING A SALE PROCLAMATION

MOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53 OF THE SECOND
SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY OF DEBTS
& BANKRUPTCYACT, 1993.
RC /357/2024

UCO BANK

Date: 31.10.2025
SURAJ KUMAR GOENKA

Versus
Ta,

(CD1.) SURAJKUMAR GOENKA, PROPRIETOR OF M/5 GAJRAJ IMPEX,
K311, 1stFloor, Dakshin Marg, DLF Phase 2, Gurgaon-122002,

Also At; T 28/9. 1stand Znd Floor, Near 5ai Baba Mandir, Haryana,

Gurgaon Haryana-122002.

Also At: Office Al 37, Bunglow Road, Kamla Nagar, Delhi-110007.

Also At: B-1/1, 1stFloor, Rana Pratap Bagh, Delhe- 110007,

Also At GODOWN At 2425, 18t Floor, Teli Wara, Sadar Bazar, Dathi-110006.
Also At: FACTORY AL 2567, Gali Sarvan, Mahavir Bazar, Teliwara, Delhi-06
AlsoAt: H, Mo, 11-AZ, Bank Enclave, Village Mohinddinpur, Kanawani,
Tehsil Distt.- G B Nagar, Ghaziabad.

(CD2.) LATA RANI GOENKA W/0 5H. ASHOK GOENKA,

C 27, Sawan Park, Ashok Vikar, Phase-3, Delhi-110052.

Also At: 43, Rajpur Road, Civil Lines, Delhi-110054

Also At: K-3/1, 1stFloor, Dakshin Marg, DLF Phase-ll, Gurgaon-122002.

Also At: T-28/9, 1stand 2nd Floor, Mear Sai Baba Mandir, Gurgaon-122002

Whereas you the SURAJ KUMAR GOENKA was orderad by the Presiding
Officer of DEBTS RECOVERY TRIBUNAL DELHI (DRT 1) who had issued the
Recovery Certificate dated 02/09/2024 in TA/2009/2022 1o pay 1o the Applicant
Bank(s)Financial Institution(s) Name of Applicant, the sum of Rs.1,32,06,969.89
glong with pendentellite and future interest @10.45% wel 06072021 (il
realization and costs of Rs.98,000/- (Rupees Ninety Eight Thousand Only)
and wheraas the said has not been paid, the undersigned has ordered the sale of
undermentionad movable /immovable Property.
2. You are heraby informed that the 15/01/2026 at 10:30 A.M. has been fixed for
drawing up the proclamation of sale and settiing the terms thereof. You are
reguested ta bring o the notice of the undersigned any encumbrances, charges,
claims orliabilities attached to the said properties or any portion therecf,
Specification of Property:
(i) Property Bearing Plot No. 11 Al2, Bank Enclave Village Mohiuddinpur
Kanawani, Tehsil Dadri, Distt. - Gautambudh Nagar, U.P.
(ii} Property Bearing No.C-27, Shop Mo.1, Ground Floor, Sawan Park,
Ashok Vihar Phase-lll, Delhi-52.
Glven under my hand and the seal of the Tribunal, on this date: 3111002025,
Niranjan Sharma
Recovery Officer-1l,
DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
Nota: Strike out whichever 5 not applicable,
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